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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 491 of 2022 (PB)

IN THE MATTER OF:

ABHISHEK PANDEY APPLICANT(S)
VERSUS
MOEF&CC & ORS. RESPONDENT(S)
INDEX
S. No. Particulars Annexure | Page No.
1. | Status Report on behalf of State 02-05

of Madhya Pradesh through
Forest Department in compliance
of Order dated 05.10.2023

2. | Affidavit 06

3. |Copy of Map depicting the R-1 07-32
boundaries and Notification | (Colly.)
dated 14.12.2016 demarcating
the Eco-sensitive Zone

4. | Copy of Status Report and recent R-2 33-43
photographs (Colly.)

Date: 20.11.2023
Place: Bhopal

et

Through Counsel
Prashant M. Harne
Standing Counsel

State of Madhya Pradesh
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STATUS REPORT ON BEHALF OF STATE OF MADHYA

PRADESH IN COMPLIANCE OF ORDER DATED 05.10.2023

IT IS MOST HUMBLE SUBMITTED HEREINUNDER :-

1.

That the present Original Application pertains to the alleged
illegal excavation of sand from Son River by obstructing the
river stream at Village Thatara, District Singrauli, Madhya
Pradesh by Respondent No. 17 — M/s. R.K. Transport and
Construction Ltd. It is further alleged that the Project
Proponent (PP) has been granted Environmental Clearance
(EC) for sand quarry in prohibited area of Eco-Sensitive
Zone of Son Gharial Wildlife Sanctuary. Mining lease has
been given without auction and EC has also been illegally
given at place where mining is not permissible. Mining is
being conducted in violation of Sustainable Sand Mining
Management Guidelines, 2016 and Enforcement &
Monitoring Guidelines for Sand Mining, 2020 issued by the
MoEF&CC, without the annual replenishment of sand in
the mining lease area, sufficient to sustain the mining
operations at levels prescribed in the mining plan,

mentioned in granted EC.

That this Hon’ble Tribunal vide Order dated 05.10.2023
directed the Member Secretary, SEIAA, Madhya Pradesh as
also the Chief Wildlife Warden of State of Madhya Pradesh
and State of Uttar Pradesh, to file an Status Report. That
for the convenience of this Hon’ble Tribunal, the relevant
extract from the aforementioned order is reproduced

hereinbelow :



“To ascertain the correct position, we deem it proper
to call for a report from the Member Secretary, SEIAA,
Madhya Pradesh as also the Wildlife Warden of State
of Madhya Pradesh and State of Uttar Pradesh. The
SEIAA, MP and the two Wildlife Wardens noted above,
will submit their separate report clearly mentioning
the distance of the area for which mining lease has
been granted from the boundary of the Son Gharial
Wildlife Sanctuary. They will also file a coloured map
depicting the mining area, Wildlife Sanctuary and
Eco-Sensitive Zone along with the relevant geo-
coordinates. The report will also clearly indicates
whether the sand bridge still exists and whether the
sand mining has been done within the main stream of
river Son by Respondent No. 17 or any other person.
The report will also clearly mention if the lease mining
area is falling within the Eco-Sensitive Zone of the Son
Gharial Wildlife Sanctuary.”

That a committee was constituted comprising of Forest
Ranger, Ghariyal Sanctuary Chitrangi; Superintendent
Officer Bagdara Sanctuary; and Superintendent Officer Son
Ghariyal Wildlife Sanctuary, wherein the committee carried
out Inspection on 20.10.2023, wherein the following
observations were undertaken :

That according to the no objection report sent by the

Office of Field Director, Sanjay Tiger Reserve, Sidhi, vide

letter no./M.Chi./5314 dated 04.09.2018 to Collector

(Mineral Branch), Singrauli, GPS of all four corners of

the mineral lease site. The readings are as follows:-

a) N-24° 36 0.954 E82 47 33.00

b) N-24° 35 59.075 E-82° 4739.291

c) N-24° 35' 51.69 E-82° 47' 31.23
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d) N-24° 35' 50.313" E-82° 47 39.815

It is stated that the border of the State of Uttar Pradesh
is the boundary of the Son ghadiyal Sanctuary, and the
extension of the notified Eco Sensitive Zone is only 1.00
km from the boundary of the Son ghadiyal Sanctuary
and the same falls within the boundaries of the State of
Madhya Pradesh. Therefore, the minimum distance of
the approved mine from the boundary of Son Gharial
Sanctuary and the boundary of Eco Sensitive Zone has
been found to be 1890 meters. A copy of Map depicting
the boundaries and Notification dated 14.12.2016
demarcating the Eco-sensitive Zone is marked and
annexed herewith as Annexure R-1 (Colly.)
Furthermore, During the site visit by the committee on,
it was found that the mineral lease site and the sand
bridge are submerged due to the flow of Son river.
Therefore, the current condition of the sand bridge could
not be known. Since the mineral lease site is also
submerged in the flow of Son River, it is clear that this
site is situated on the main surface of Son River. It was
not possible to assess the status of sand excavation at
the mineral lease site on the date of inspection due to
waterlogging. No sand excavation of any kind was found
during committee inspection in the areas adjacent to the

four corners of the lease site.



That a copy of Status Report and recent photographs are
marked and annexed collectively herewith as Annexure R-2

(Colly.)

4. It is apparent from the aforementioned observations that
there are no mines located within the Eco-sensitive zone or

Son Ghariyal Wildlife Sanctuary.

5.  That an affidavit in support is filed hereinbelow.

Date: 11.10.2023
Place: Bhopal

-
7

Through Counsel
Prashant M. Harne
Standing Counsel

State of Madhya Pradesh
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

/' ORIGINAL APPLICATION NO. 491 of 2022 (PB)

IN THE MATTER OF:

ABHISHEK PANDEY APPLICANT(S)
VERSUS
MOEF&CC & ORS. RESPONDENT(S)
- AFFIDAVIT

1, Amit Kumar Dubey s/o Shri Ram Mani Sharma aged 56 years,
Field c_lirector Sanjay Tiger Reserve, Sidhi (M.P), Officer-in-Charge, do

hereby solemnly affirm on oath as under:

1. That I am Officer in Charge for State of Madhya Pradesh in the
present matter, and am fully conversant with the facts of the
case and hence competent to swear on this affidavit.

2. That I am filing a Status Report in the aforementioned matter
before the Hon’ble Tribunal the contents of which are true and
correct and no material fact is suppressed or concealed.

3. That the contents of the Status Report are true and correct and

no material fact is concealed or suppressed.
@&N—(ANT

VERIFICATION
I the above-named deponent do hereby verify that the contents of the
affidavit above are true and correct. <.d L\n
Signed and verified on this __Day of 2023 at Bhopal (MP)

D@;NENT

caans wssazzava
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7 Annexure R-1 (Colly.)

=

Location Map of Thathara Khadanand Songhariyal Sanctuary
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Gaurvanvit Jain
Annexure R-1 (Colly.)


T Ho o Te0-33004/99 REGD. NO. D. L.-33004/99

Che Gazette of Fundia

EXTRAORDINARY
AT [I-QU0g 3 —-37-WUg (ii)
PART II—Section 3—Sub-section (ii)

TR & WehTioTa
PUBLISHED BY AUTHORITY
|, 2938] 73 faoett, quar, feawX 14, 2016 /3WETE0T 23, 1938
No. 2938] NEW DELHI, WEDNESDAY, DECEMBER 14, 2016/AGRAHAYANA 23,1938

IO, A 3R ATy gREd §Ad

sfergEeT
T2 feeelt, 13 femvwax, 2016

F.AT.4030(37).— AT TLHIT, TATAL, T T TAAT TRATT FATAT 6T TTEAAT |, FT. 3. 1780 () I
30 S, 2015, 3 @t AT |, R Iq8 TATT 2 0 FA7a47 off, 39 A 7, Saehr 39 T #i Ji=w,
S g afegEeT siafae g, Iuesy #:37 <f 12 off, |75 G it srafy & fiaw e o qame wiEg #2d gu uE
TTET SATEEEAT TR ¥ T2 o,

T, I TTET ATAT=AT % I § Fhedl sAfert e qurafat & 1S e o T 9Ty T8 g0 8

ST, | ASATA a1 STAATVT, HeT T39T o fofeg, R, aa4r1 ofiw agere et #§ fuq g & 7g 9+
I TAT FAH A(RTT % ST T4t aat 9% 209 Frarfes £ dars ua 200 Hew i Jiers § %o gan ;

AT, FvTSiig AATCOT ST & o ST aTaT g T9T Heedl, IWT=, aagai i gferai i fafe= Bt &
Siad 3@T g 3 A9Wav % Hgdqul Sed Sa-siqell § SEA(a3gfad G012 F), A #FeTdd) A7
Fgu(2egfew gerdl) afeafe &

Y, AMIOT § [T A1 3T A Tefg aqedatadl wf SAddr § FrIigens, Aaeiaiiqr, 7aeraiiei,
fA2er, 377, ZTEHr A s gertaat areft St

3T, T A=A F=asiia AAATOT F AT AL % & A1, Sraawr @Fear ofiw @90 =o Afgg=ar & =y 1+
fafafde €, watawor i 3fe & oTiRafts @ad S F =0 7 gefera o d@<fem a7 qar o< wifafos gad = &
IR T AT F AT T TATAT TAT THERTUT FXA T T(A UG FAT AT g

A2, AT, Frald TCRTL, TATALOT (FH2ervr) 72w, 1986 F 7= 5 % Iufaae (3) i ugiawor (d2eqn) sfarfam,
1986 (1986 FT 29) Ft =T 3 F ITUTT (2) F T (v) T T (xiv) ¥ =T T05T 3T ITLTT (1) FRT T ARFA F7
5748 GI/2016 1)

882



883

9

2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART ITI—SEC. 3(ii)]

TIHNT T g0, Hed T39T TF H |19 A2A7e avasiia sraameey £7 #rar & 1 frefrter 9% fegqa oo &1 9 afzame
TS FHATOT qTIFRAfas daar e (R 28+ =8 9997 aTefas §a<t S &gl 97 8) % &9 § Afagi~a

1. TR Fadt s &1 REarR i) seeht #Hamd.-(1) arfRataes gadt st & B, /e a2 g aeasia
e it w1 fredfer o 81 arhiRatae Haay s &7 8 424 751 ST #)

(2) sreAter 3T FTAL o AT AT ATATLT JAT TR T Haal ST & a9 & qrer grifEerfas gt e
F1 T FT AT IUTEY | F FT H IUTIE 2

() urffRarfae Haal STA o AT AT ATer 122 qTHT T TAT THF AT T J90Tael & A7 IuTae || % =7 #
ERICE-l
2. gTifRafas 9ot i & g si=fos agrsmT — (1) 757 9@, REfaE §adt S § o T | sfaw
STEEAT & THTAA T AU & T a9 0 Aater & ia, T ATHAT 6 THe T 3fT 39 ATILAAT § dorve srqaet
F FTHSIET & Ar={orsd HgTATSTHT JATE L |
2) A= foreh WETAISTAT ToF HhTT | TeqH TRt gIer SqaTiad gl |
(3) TS LHTY T IR fas "Jaal S| & o =i agraeET = avg, 20 afan=er #§ fafafase s qor
T T T 1T FAfeat o ATeed o7 Faid 9T g1 AT AN, (S Fis g, g1 441 gl |

(4)  srAferR wRETETSET, Tty #7 ariRafad e w7 qHrEwed #19 F O a7 g & adl qag
T o aerEel & qATT g, STEAtd--

(i) ERIERSIK

(i1) T ;

(i) T EEE

(iv) e ;

V) AT ;

(vi) S

(vii)  FfU;

(vii) e TE9r TS T T A€
(ix) f=e; o

(x) e AT farem |
(5)  HATATerE HEMETSAT AqHIRd =TT J-SUgnT, Aa€<=T 7 rarwardt uw #15 e sferfog 7t Fafr
ST T T =6 AfaR=eT § 3w si=fors AgrareET § a9t srEwv=ar o7 sTfars warEt i ariteafas sqge e
FTeeh =0 T AfAfase 7 8
(6) A=t HETATSAT § AAT=griad &=l & SvigTe, FEr=mm ster R F 92eqvr, et &= & Y64, Ta-89)
F YA, A A % TG, FaT ST THT T, T THETIT 0T ATTTFHATA AT T fFartas o qatawr & geafaa
U 3T Tgall, fS 9% &7 397 aea 8, & o 3uae g |
(7) A=t TSt Tt =T I w0eft, YA &Y AT Feraedt, a9 & Y i fhedt, F:i o=\, Susrs
e, g & 519 ST ofiT IET T F TATH, AT FT &, ATThel, HIAl ST 7T T [HRTAT AT AT HAT |

(8) At TS aTEafas dadt S § A & qteafas oqga @ ofiw e qaer
rsifareRT 7 giAfe=a Fa gu fafataa gnf |

(9) TET T=ST T il FLHTT AT ATERTIAT o 3refi=r &1 3 forw sti=rfors werseT a9m %)
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[9MT I-Evg 3(ii)] A <hT TSI ¢ STHTEROT 3

3. ST R g T ST a1 SUTE-- 15T IFTY TH ATERHAT & ST il AT F2d & forw Aeferfea samr
FIT, AT -

(1) S-S - arifeafas Fadt S & a1, SAH-F &1, T &=, AHE-I98 & 546 + oo g o T
ITRT ST G TATAT T ATONSAF 37 s dag e Gramsrardt & forg o= ar gufiady 981 grm:

i o fRatas qadt S & Fae F gy # dufed, areed afaty £ e o 6w s e F g
FHIEA &, T Aartat i SrareT SEat 7 W F & o0 $i 377 4 & gt F =169 (2) F 94w 95 90 12,
17, 23, 32 31T 35  ATHA A G5 HATHATAT T T FIA 6 (70 SATATT ST, AT -

() Ut sqge wded rammardt & forw wdewi & oearht smEme & fow aiRRFafas g

ACTHATTE ST 22, AHST F HRTT AT,

(i) fe=raTT AEFl # AT 37 qgg a9,

(i) STEIOT FTA T FIA AT T AT ;

(iv) U ST =4, ST

(v)  FEIT o, o siaeta arefior S=iT, gieer S & e ga-giaem §

T T2 T T TS TN F U AR oY SiaUE & Aqees 244 AT TR Vg9 fafd F Iuadt &
AT & FaT, o stavia ST ef=ra ST ofiT o7 TEOnTd aq (Har|l (I SAfeeTei s Jreadr) Afa=as, 2006
(2007 =T 2) T &, ArforfSas a1 =R forwre Srarsardi & forw St i F7 STTRT TG T8l g

i 7 e ot f arivfRatas d9dt s & fiae g-srfeerat § susma #ie qfe, amted afuty F e am
FIA F THTA 5T LA G AT ATHA § TH a7 FITET RO 37T I AT 6 HTEA 6T Fa1T TR 6 AT,
T 3T TAATY TRAAT HATAT T TAAT AT T |
T AT ST AT T SR AT T Herra | =9 3T G F AfT FoAT Iustaq & A et off 3ur § s
T afead gieaferd gt grm |
i g e oft 5 o gfa o ® S a9 o, FfT e anfe 7w arfonie wErdt A8t gl oY s
T ACATEH F AT | T: AFHLIT F2 o TITE 67 ST |
(2) YTHfaF S B - A= F TEASAT H G7 TTHdd S &di 6l Tgard 6l JIusr e Iqh G A7
TAEEHAHLI 6 (o1 ATSIAT HEATIT RO Y TS FERTT ZIT UH &3] T2 AT I (Hehe [aahre Aty afafug Fiee
o fero oY Gfq & ARt d=m By S
(3) wded — (%) urhfeafas Haal s & fiaw wded "@aeft FFaTwaTT qdeq qgreET & aqa g o1 & Ar=tors
HETATSAT % AT &9 § ghf |
() T HETATSHT Tded 9T, T 7e Taer 9t & a9 (o9, F qeraset & a97e i ot |
(1) e "adt R Mvatorted & st et g, s -
(i) orfRafas dodt = F fiae adt 9u wie g a1 Feme 9@ew Garwardt #@1 Feaw 9
TLHTT o TATAL, I ¥ TAGTY TAAT HATAT F AR FIdT 6 FIT TAT TS SATH HL0T ITFEFeT,
T ST aTRRfas® wded (AHT-a9T 9% AT Genfe) gntestd fgial & aqEr, TiRafas ade,
arteferfa forear sie qiivfeufaes @ 1 Agea 3 gu qfefas daal ST 6 dgq 8T & Fe9dq9 97
AT g,

(if) wTRfRerfae s Ted BRaTEwaTdl & Hae # et At F forw Ay gy F faw £ fwr e uw
Frerreies fiae greet si fwet &1 7o SRt s 78t grm;
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4 THE GAZETTE OF INDIA : EXTRAORDINARY [PART ITI—SEC. 3(ii)]

(iii) Str=rfereh TRTITSHET 7 AqHIET (U ST T, Tded  forw A =i e v G & e
=T areataes Tt ARy gedter Tom aried afata i e o srarha gataa AR arfeeon g
AT T ERIT |
(4) Aufits faaea - arifRafas gadt ST § agat A9t @ & adt coet & a8 i Frer smefea o, do
Tferd T STTURTT o It et oY ST & o =0 Afeg=eT & ffaw s £ aa & g8 779 & 9ay, ST
FISTAT FATUIT S THT AT SAi={ord AgrasT &7 9H g |
(5) AT AT R e - miRefos g9kt s § waet, gv=ers, fOer-as, ofagres, sercrs i aientas
HEA & ST 6l TZATH FLAT ST ST TH SATEAAT o6 STAH THIAT 6T A & g AT  HIqL 3 AL il ASAT0
AT AT ZRO TAT ATk HRATSTT H FHFAferd it ot |
(6) gafr wgur -- qr Rt Haat ST | eafer Tguor & FFr % for 17 a9t 1 aFiawer G nn A1 7 w9 A
T AT e, AT (wguer Hareer s ) srfaf=ee, 1981 (1981 &7 14) v 36 srefie a=rw v =i %
STFT % AT H AR FEid i AT aFm F3 |
(7) aTg T -- Tt Sadt S |, AT TEU & (HA07 % fofw 57 S F7 9A a0 SanT a1 987 q1er ISy
T A e, AT (Fguer Hareer s ) sifaf=em, 1981 (1981 &1 14) #iw 36 srefie a=rw v =i %
STFT % AT H ARTELT FEid i A= aFm F3 |
(8) fgEma &1 fAmgTer -arifRafas @3t siw § =R afgema & e, s (s HEmr g fHee)
srterfe=e, 1974 (1974 FT 6) i< 39 o7 aaT0 70 F=+T F ITSET F SATATT g |
(9) 3T afArs - 3 srafarst &1 e Fwferfea =7 § grm -
@) urieferfas Sadt S | 219 Aufrst 7 Aue™ ava 9 F uFiEe, a9 $i7 S|qary ahadd
HATAT AT qHI-HHT 9T TAT AT ATELAAT &, F1.3T. 1357(3M), aira 8 379, 2016 TTer
219 Tuferg wey e, 2016 % T & AT AT ST
(ii) AT STieEer S it s s Al d@eest & 59 saforst & dyuagy % oo
TISTHTU JATT e
(i) St FeEfeiiT gl v Safemed: | a9 I7 F ST F ATeAT F AR AT ST ;
(iv) FRTa s ATt 7 e arfiRafas @9t S F aree 2= B v e a7 G gataei
wpa O & g siw arifRutas q9dt 9 § 3 AUfATEl T ST AT ASHHLT FTAT Al
Bl
(10) St fRrfFefa srafarse- arfifRatae dodt s § o e sraforst 1 e g awwe % gatawor, aq i
AT TEdd HATAT 6 GHI-HHT 97 TATHAET ATELAAT SIT.TH. AT 343 (37) a4 28 ATH 2016 FTT THRTTAT
St ferfercetar stafere weer 9=, 2016 & ITET & SIqaTe T STTusT |
(11) arfix uRag - afiae &t aia afafafeat s F aqga ARt SR siw oo 99g & si=foe g &
farery e srfaratara T SITOT Siie st=rfors HETaSTT o JATE B9 3T TS TTHTT & qerH I & g Sqariad
BN T, ATeiedt afita Tg< =i o ™A=t & Sqam i Tafafest & Squrad & qT e H |
(12) sirenfs g - (F) yearfad ariRafas d@adt stw § f&fer % aqam enfia femme w1 srerfia s %
THETT AU TS5 ST SR AT FATIAT T ST Al AT ST |
(@) ST, AT, F&T, &atd TGUT FIT FIA aTel Rt 90 IR A Teartead ariefRafas gadt s § S&949r #1997
el oA STTosT |
() arfefRefas gedt S & fiae #1797 Aedes 92 g warfud 98t BHhar srom
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RA T TSI ¢ TR 5

4, qTifeufas qa<t i § giafvg X Affataa Grarsardr it &= - arifeatas gadr e § a6 Grmsar matawor
(Freeqor) srfafaae, 1986 (1986 FT 29) & IUSHT 3T THI aATU U AT FIXT AT T ST A= & T qTierhT &
fafafee &f § et g, saf -

qreoft

w9,

IERIEEIL]

renr-feoguft

(1)

)

©)

gfafg rarsema

(1)

IO Tae, Teq¥ fit gaE 7
IAHT ATE T THTAT |

(F) Tt T F GAT (T AT FEq @IAoT), TeIT 6l G AT ITHh[
A T THTEAT ATt e FarEay £ 2 sraeasdara &
Ay 72 gift e fsft s % oo gt % |temtor ar
FEET o iy &1 @iear s " a1 & forg 2off et #
Aty off wfemfer 2;

(@) g 3gaw =raTed fir e gl (@fee) =@ 1995 @
202 &.uq. MiEaHa fPEgaars a9 T 9 9eF & AT §
ATQeT TG 4 3T, 2006 3 e arf=et (H1) 9. 2012 #7435

AT FTSSAT TFTH T TLHT F qTHA § arrg 21 19, 2014
F SIATIH SATQLT o FSIT ATELI T TATAT T |

)

AT AT T T |

grifRerfaes Hedt s F g 7 9% Fremm ey #iet F71 AEaw
AT AT BT |

®)

ST AT AT AT HET AT &afd Tguor

TR "eat e % offaw U siw e yguer w e #w

T T AT IR 0T EATIAT | ATl ST T (AT SATATT A5l T |
(4) STATAT AFHST T ATOTTSAF ITAMT | N fatert & srqame afafug (v Syataa & Fam) |
(5) U gea ot fara, Rrars afefrear | oL AT F g afafug (s sweted F fEm) |
I =T g &1 FmET |

(6)

ot g Teret &1 ST A
I |

] fafert & srqame afafg (s sustaa & fam) |

(@)

ST St fshrat A wagt e H

7 fafert % s aiafvg (s STatea % FEm) |

FIATT FEHATH 3T ST AqFAST
e |
(8) wied F "eted e S Ay | g fAfeet F sa aiafvg (s syeafaa % fam) |
TEATET SR gIRT T I AT F
TUT | IEAT S FRATHRATT FAT|
9) U TS AT S T fRerfae dodt st it JATe F faT U FTSS T 3R
T TITIAT &7 SATATT Al (AT SITUIT
g feremT U #res e S Ay F aqE AT | w9
2
g g 7 T EEmT sy it i seadi w1 Ad o Saant
AT AT T Al (hAT STTUAT |
TR I | 7 fafeat & s wiatug (=T 3vataa & fam) |

(10)
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13

[PART 11— SEC. 3(ii)]

IEIGRIEERERIETIE]

(1)

graat sfiv RATet &7 9 |

uTifRfasd sEe Tdeq GrardarT & gafaa wdesi #r s
afgrarT & oo ama giegr ® e w@xfam & $imr 5 uw
fFArer % Ta¥ FE 747 artorsas ged s REe aqaa Tot
Ul

TR ASE AHATOT T HHT F UF e ¥ 1 ST
grifRefas Fedt = F A aF afy 9u wiew frarsremat o
T frarereTa #1 fAea T AgrESeT F e g |

(12)

gfamtor GrmeaTT A

() =fera e a7 arffRufae wodt e St oft e gy i
uw frarer ¥ sfiar Bt o g # arortsas |t
AT ol (AT SITUA:
TR BATHIT AR A 2T 3 % 3T W (1) H qHAag et
afgd 3% smarT 3w F forw s i § "fetr w1 i
AAT & SATUAAT |

(@) T 7 A B U AT T ST AT I T A L,
g Hataa w@femtor e et fre s s @y st
sie faffet, =fx S 8, F s qaw wiiesr ft 0 aaafa
q T =ATH 9% T ST |

() T FRerfieT ¥ e s arfiRefas gadt s i i\ 9%
FTEqTad FATHI A@LAFAT & (o0 AT ¥ AT & STusft
I S AT HIAATOT FRATHeATT A= {erh AT * AT
gl

(13)

FeAT #T FT2 |

(F) ST TLEHE § qEAH TIAFTT AT TF SAAT 6 F&7 o, T
7 TrSTed AT ST 7 9% A7 a4t # & et i Fers a8t gni |
(@) FeAt T FeTS, HAAT H T AT T ATARIH AT ITF A
FATT 10 =T F IUEl F A At gt

() smetera =t fY "@efera At F ATA § FTA AT Ao #r
qrere fRaT ST |

(14)

ST H9a {1 |

(F) I F ATTARMT F Freatas F 7T =3 @aq o &7 S
FT TR ST AT T FAeRdor ST g |

(@) s 71 AT 3T & oy 7@t &Y g S %
e ¥ forw "@&faa AR siesrr a @ ofea s
srfera gt S stasta e oo § ag Ao s, ot 8

() FART AT A FT TAHT ATATT ARl 2T |
(=) Tt ofF =T &, e st FiT ff 8, ST 3 ST AT Jguer

EISESRIGIN

T T & foro 73§y 3T 3R S
(15) e Fael T TTEAT 2@ #7 | SITRT el ST &1 J@Tar {3 o |
wRefamT |
(16) gredt e At & faemme afmd § | @np fAfer F srefte e g

(17)

=TT gl &1 AT FAT AT e
qge FAT |

TIT AN 3To@ TATEwor qHTAT RgiRor i = 3t F
Trer fRaT ST |
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(18) T3 7 AT AT FT HAAT | A fafaat = srefie arhorisas y=s o foro afaafaa g
(19) et sertaat &t AT | A fafert % srefie et g
(20) TETET ETAl ST A&l qEi T HLE | EIAEIERIEECICREIERIE SIS
(21) TIHdsw ST [T a7 et & § | STATT aigelid & [TaF0 &l SATed Fed 3T Ta87a AT 39
ITATRA Ffgata &7 Feamor | Fafrel & Maew & fou GFemw AR &1 aqaes B
STTUATT |
(22) EURIEREIEREICE AR o TRt % erefier farferfar 21 |
(23) T FIT 7 FIA ATl A AN | arreferfas Haat S # 390 7T § IR T IR e aTel
T I, ¥ AREFHT, T T HAT AR, FIT 32, FO AT
T ATETRT UH 2T ST TATE0 9 Fs @i Ta7d T8l Srad
€, ST f ST |
(24) T ICATET &Y X FTC5 q IATET &7 | A0 [Atert & srefie fafaafaa gir
A |
(25) T 3T AT T | T fafert & stefe fafaafea g
(26) FIO gorTferat # warer ahad | o faferat & srefi At gim
(27) GTE-TI | FIE S @Te AT A8l Y STusft | qurt, Femm arg wrer w7

TATAT T a9 & qefi TR S o ger s Sem Ay
AIATT T T

(28) THAER g wTRew ¥ Fer w0 = fafert & srefe fafaafaa g
YA |

(29) ST AT Tee | =] fafart & srefe fAfarfea g

(30) TR fas-aaed ey | EINEIERIEE CICREIERI AR

LEIGCRETIE I

(31) ALY, TAL AU ST 6T AN & | A0 ATt & etefie s g
qI T THIET G 9 Tl Fi
A FITETHT e |

(32) FUT T H=4T | i & § Ferar &= ST |

(33) Stfa = | i & | Ferar o ST |

(34) aft srfafafert & foro g srentier | @b = 9 gerar fgr o |
T AZUT AT |

(35) FEIT IR S AT ATHIT FERR | AHRT T F Ferar (&3 ST |
arfe g

(36) TATRTO(TT ZofT H I hT STA | AT 7, T ATET SR FT FTET AT SO |

(37) FO AT | iR & F Ferar f&ar ST |

(38) FYI AT Tt =9 7 FeraT &3 ST |
T ST | TR =7 F Ferar =347 ST |

(39)

888



889

15
8 THE GAZETTE OF INDIA : EXTRAORDINARY [PART ITI—SEC. 3(ii)]

5. AT fffa-(1) FET GCRT, 7 T3 ST 6 FAMT IS Faat ST 6 TATE qefed & o ua qrefedt
qfufa Tfed et & ST Feforted & foeese aaeft, oaiq -

() TATIT ST, T T
(@) TTEALOT % &S H T FTA ATl AT TLHTE ST & TLT T AR FIT A a9 6F qafeyy | T,
F foro amfatas v afafafer
) iR sie watavor & a5 9 uw [Fows SF gex ygeor a9 gy di9 a9 # forw | 795,
s B sros
() T Ferex, ity T,
=) IEEIEEECCM G e
() ST sFeteFe, FaAT I,
(@) ST Forey, agsre e,
() srefreror Sfare, & fRator B, R I,
(=) AT S, A TaTeeT St aady, et LELZE
(=) ST 9= F7 g wEwET sty et qaT,
@) T S ] AT Foramr 61 wfafafer I,
@) HET Fa9r T {F=0r &€ & afafare I,
(®) T SE-fAfaear 9 #1 qae T3,
@) & gor, Tor =ame ety ol aEer-ata|
Ao - Reew

(1) aTifEfae Haat ST FiETa =8 ATe=aT & ITFT & ATATAT HI AT [ B
(2) ATt FfETT T FTEAFRT 9 a9 F R

(3) urhfEafas Haay S § AT TTHT % bl TTEae0r Y a9 AT i ATee=aT |, F1.97. 1533(3)
aira 14 faday, 2006 #it dqg=r § F i qieafom St §i =@ SfEag=ar F W7 4 F qediw afafua
wfatafert & fram sma arer T8 Grarerat £ zon # areafas AfRfEe waef goarst 9 sreanfa ariied afafa g
TATeAT T SATUIAT ST I ATAG=AT F Ut F qefi g qatawer Fawrt F o Feey 9w F 9"iEaww, a9 6w
ATy TEdT g3 Fr At i STt |

(4) == AfeRg=AT & 77 4 % o1efi 7o fAfAfEE vfafvg et & Ram, 97 a9 & T =&
AT a9 HATAT A AfSgEAT HeAtE w8, 1533(3) A 14 Fdew, 2006 #F ATEg=AT F AT F ooefi v
e, g wfeafoa w8t e o 8, wiq oifRafas @9t 9 § ena 8, 08 frrsardt it areafas Bfafds
et gormett T mefa gretedt 'fffy grer "@eter it St i 56 gag AfhEmms arteernt @ [y B
STTUATT |

(5) AT+ttt wfafa w1 aeeg-afea a1 dag I, UF =t & fOeg, s =8 afeg=er & Gl suder w1 o=
FIAT &, TATAL0T (F2e7v7) stfarfare, 1986 it &mT 19 F srefier qfars e e  forw geqw g |

(6) ATTeLT AHTT q2T 3T q&T & e U2 Ut 0¥ Y g gu "ag fAewn F statatet ar o,
ST TR A7 Herg qoreriat o gfatatest £ sraa fF=Eme-fmed #§ agrar oo st & @ awi )

(7) AT AT Y® ag #F 31 779 qF A AqAT ATMUF FEATS (XAIE T F {EF S ared sqray I H
ITETed &9 g % FqET 3F a9 % 30 SF I Teqd AT |

(8) FeaIT HYTHTT FT TATALI, AT ¥ TAGTY TRAAT HATAT HTATLT FIATT FT 797 FeAt & FATAT g % forw
THT-THT T U fAger T T, ST a8 3k a6 |
6. TH SATATAAT & ITALT & TG I % [T Fg T TR 3T ToF ALHT ATAFT 39T, I A gf, AFfaee #:7
T |
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I T a=eiie TwaTeeg & A=
GRS STETTST
ED 82044°47 131" 24036'46.069"'3
g 82044'50.876” 24036'7.438” I
T 82014'59.978 T 2409'45 640" 3
T 82014’59.978 2409°'56.385” 3

QI TfRATe Feaoha Ao F qTRRfas g9t S & A=

ECIES

AT

%1 | 82044'51.175” ¢

24037°19.269” 3

g2 | 82045'34.613” 0

24036°2.146” 3

T3 | 82014'565.232" ¢

2409°13.446” 3

=4 | 82014°'24.569” 1

2409°48.529” 3

ST Y-l
TR GAST S & AT S ATl ATHT & (Aaerihi & are v
el - | ITeATr - T - LAY - LAY - LAY - T - ZeTTaT -
FH T T ATH Ell q g Edl eess g LT LT

1| ot 24 10 21.73 81 31 26.94 24.1727 | 81.52415

2 | FwE 24 8 19.2 81 31 12 24.13867 | 81.52
3 || 24 10 10.76 81 28 8.7 24.16966 | 81.46908
4 | Fifemm 24 11 10.76 81 29 57.6 24.18632 | 81.49933
5 | =t 24 13 8.8 81 30 7.52 24.21911 | 81.50209
6 | ars=AT 24 19 58.04 81 32 6.04 24.33279 | 81.53501
7 | gTaE 24 31 30.47 82 33 23.11 24.52513 | 82.55642
8 | Tt 24 31 9.71 82 29 58.46 24.51936 | 82.49957
9 | =T 24 31 55.52 82 27 32.58 24.53209 | 82.45905
10 | [T 24 28 51.93 81 59 20.2 24.48109 | 81.98894
11 | 9T 24 28 24.021 81 42 31.623 24.47334 | 81.70878
12 | T=T 24 26 9.768 81 43 51.2 24.43605 | 81.73089
13 | 9raT 24 27 0.764 81 45 35.107 24.45021 | 81.75975
14 %l'lﬁ?ﬁlg'é 24 32 3.22 82 26 4.72 24.53423 | 82.43464
15 | frferera 24 31 59.45 82 24 45.67 24.53318 | 82.41269
16 | 9garT 24 33 76 82 23 47.79 24.57111 | 82.39661
17 | forrmemis 24 17 8.207 81 26 36.579 24.28561 | 81.44349
18 | AT 24 20 32.169 81 32 46.16 24.34227 | 81.54616
19 | T=HETE 24 34 34.58 82 23 38.43 24.57627 | 82.39401
20 @T‘i’( 24 33 54.549 82 22 13.857 24.56515 | 82.37052
21 Wléjﬁ 24 30 27.53 82 11 11.16 24.50765 | 82.18643
22 | gAagA FreAT 24 30 36.175 82 11 13.074 24.51005 | 82.18697
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qeATT - | FeATA - | 3TeATr - FeTTaY - FeTTaY - FeTTaY - EATT - FeTTaY -

F.5 T T ATH Ell " " Ell q " SIE SIE
23 | sraear 24 30 37.13 82 7 25.53 | 24.51031 | 82.12376
24 | =rET 24 30 54.109 82 12.94 | 24.51503 | 82.12026
25 | aferg 24 29 30.134 82 5.686 24.4917 | 82.10158
26 | TFATT 24 34 13.355 82 39 37.466 | 24.57038 | 82.66041
27 | wrerET 24 35 33.63 82 40 41.54 | 24.59268 | 82.67821
28 | AU 24 33 20.74 82 18 40.56 | 24.55576 | 82.31127
29 | warfaT 24 32 8.94 82 17 46.06 | 24.53582 | 82.29613
30 | gadr 24 31 50.47 81 59 4452 | 24.53069 | 81.9957
31 | 24 26 31.11 81 49 10.51 | 24.44198 | 81.81959
32 | fr 24 20 26.36 81 34 24 | 24.34066 | 81.57333
33 | HHTer 24 19 13.35 81 31 26.38 | 24.32038 | 81.52399
34 | W= 24 18 1.11 81 30 0| 24.30031 | 81.5
35 | T 24 15 23.99 81 27 26.46 | 24.25666 | 81.45735
36 | T 24 13 20.61 81 21 33.17 | 24.22239 | 81.35921
37 | H=EreET 24 13 49.21 81 21 57.7 | 24.23034 | 81.36603
38 | aTas gaTs 24 16 26.6 81 26 9.41 | 24.27406 | 81.43595
39 | W 24 18 23.52 81 31 56.93 | 24.30653 | 81.53248
40 | ==t 24 29 56.85 81 49 2.2 | 24.49913 | 81.81728
41 | FETeT 24 26 29.45 81 54 5.05 | 24.44151 | 81.9014
42 | afr 24 28 54.13 81 59 21.27 24.4817 | 81.98924
43 | AR 24 22 16.81 81 38 30.62 | 24.37134 | 81.64184
44 | &8 24 18 49.81 81 30 26.65 | 24.31384 | 81.5074
45 | |TstET 24 19 59.58 81 32 5.22 | 24.33322 | 81.53478
46 | ST 24 23 15.47 81 41 46.2 | 24.38763 | 81.69617
47 | FFIRIER 24 32 2.91 82 13 52.14 | 24.53414 | 82.23115
48 | FHTE 24 34 31.88 82 40 1.42 | 24.57552 | 82.66706
49 | =rET 24 32 33.22 82 39 12.75 | 24.54256 | 82.65354
50 | @&t 24 32 28.95 82 22 1455 | 24.54138 | 82.37071
51 | samT doEm 24 31 41.68 82 19 33.95 | 24.52824 | 82.3261
52 | AT AT 24 32 25.18 82 19 53.88 | 24.54033 | 82.33163
53 | @faer 24 31 21.93 82 16 28.45 | 24.52276 | 82.27457
54 | TEAT FATT 24 30 58.11 82 12 3.69 | 24.51614 | 82.20103
55 | feram 24 33 5.16 82 11 24.29 | 24.55143 | 82.19008
56 | THYT 24 33 8.7 82 12 43.38 | 24.55242 | 82.21205
57 | swes 24 31 24.44 82 8 53.57 | 24.52346 | 82.14821
58 | TTHANT G& 24 31 13.8 82 10 26.43 24.5205 | 82.17401
59 | FefIT™ 24 29 11.16 82 3 30.48 | 24.48643 | 82.05847
60 | TSR 24 28 37.69 82 10 18.36 | 24.47714 | 8217177
61 | Barer 24 28 16.32 81 59 44.91 24.4712 | 81.99581
62 | =wrEr 24 31 75 82 8 9.6 | 24.51875 | 82.136
63 | feamae gg 24 32 58.74 82 36 13.41 | 24.54965 | 82.60373
64 | TaUTIT 24 28 9.03 81 54 15.99 | 24.46918 | 81.90444

892
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AT - | S7eqTer - ST - =9 - <9 - <9 - ST - 9T -
FH T T ATH Ell q g Edl eess g LT LT
65 | g1 24 28 3.18 81 56 2279 | 24.46755 | 81.93966
66 | TATE 24 36 50.23 82 39 52.54 | 24.61395 | 82.66459
67 | @ 24 33 10.65 82 20 32.73 | 24.55296 | 82.34243
68 | erasr 24 33 0.17 82 17 18 | 24.55005 | 82.28833
69 | #ars 24 33 50.66 82 14 26.22 | 24.56407 | 82.24062
70 | framae 24 33 26.73 82 13 46.51 | 24.55743 | 82.22959
71| &% 24 33 34.09 82 19 50.48 | 24.55947 | 82.33319
72 | Y 24 30 51.61 82 30 57.49 | 24.51434 | 82.51597
73 | YT 24 32 6.53 82 34 51.05 | 24.53515 | 82.58085
74 | gaT 24 30 15.61 81 52 40.24 | 24.50434 | 81.87784
75 | =T 24 26 23.02 81 52 27.72 | 24.43973 | 81.87437
76 | Tr=ATSET 24 30 59.052 82 11 42.643 24.5164 | 82.19518
77 | TR 24 30 44.919 24 30 44.919 | 24.51248 | 24.51248
78 | fausrgx 24 26 48.77 81 56 52.88 | 24.44688 | 81.94802
79 | Fre=TET 24 24 53.433 81 41 15.972 | 24.41484 | 81.68777
80 | wrgfaT 24 27 31.846 81 55 50.29 | 24.45885 | 81.93064
81 | AmTY 24 19 19.401 81 32 21.389 | 24.32206 | 81.53927
82 | safar 24 29 31.02 82 9 43 | 24.49195 | 82.16194
83 | =TT 24 30 5.811 82 0 25.257 | 24.50161 | 82.00702
84 | Tz 24 29 42.563 82 1 32218 | 24.49516 | 82.02562
85 | aTtaraTT 24 25 10.955 81 45 6.631 | 24.41971 | 81.75184
86 | FLaTE 24 25 33.46 81 49 50.16 | 24.42596 | 81.8306
87 | ST g= 24 25 37.2 81 47 42.22 24.427 | 81.79506
88 | Wew e 24 22 52.65 81 39 59.32 | 24.38129 | 81.66648
89 | faareft 24 30 35.8 82 4 53.69 | 24.50994 | 82.08158
90 | TramT 24 35 27.71 82 47 34.65 | 24.59103 | 82.79296
91 | fEaTermaT 24 35 35.41 82 47 16.95 | 24.59317 | 82.78804
92 | T 24 37 32.59 82 44 33.58 | 24.62572 | 82.74266
93 | FA T 24 19 14.29 81 34 34.27 | 24.32064 | 81.57619
94 | TEEs 24 13 47.27 81 28 31.68 24.2298 | 81.47547
95 | Wi 24 21 55.03 81 32 15.09 | 24.36529 | 81.53753
96 | #rgar faae 24 29 54.27 82 5 32.32 | 24.49841 | 82.09231
97 | z@= faa= 24 29 54.83 82 7 25.35 | 24.49856 | 82.12371
98 | T¥EET 24 33 11.49 82 22 54.45 | 24.55319 | 82.38179
99 | =forT 24 28 45.85 82 7 20.71 24.4794 | 82.12242
100 | =feaT 24 11 50.6 81 19 54.02 | 24.19739 | 81.33167
101 | FE=TRT 24 11 45.6 81 18 34.82 24.196 | 81.30967
102 | goa™ 24 9 34.1 81 29 27.72 | 24.15947 | 81.49103
103 | aTEr=T 24 7 36.33 81 29 17.77 | 24.12676 | 81.48827
104 | TET@EmT 24 12 38.18 81 21 33.64 | 24.21061 | 81.35934
105 | a¥=ITE 24 15 34.17 81 28 3.66 | 24.25949 | 81.46768
106 | a=tteAT 24 37 9.854 82 45 47.821 24.6194 | 82.76328
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FEATIM - | TeATAA - | STEATL - FeTTaY - FeTTaY - FeTTaY - TEATL - FeTTaY -
F.5 T T ATH Ell " " Ell q " SIE SIE
107 | F=ETster 24 33 58.973 82 19 39.34 | 24.56638 | 82.32759
108 | arerferET 24 33 18.24 82 37 2565 | 24.55507 | 82.62379
109 | FerheT 24 31 28.72 82 28 59.9 | 24.52464 | 82.48331
110 | &= 24 35 36.8 82 43 2.08 | 24.59356 | 82.71724
111 | FeTET 24 33 55.62 82 41 14.95 | 24.56545 | 82.68749
112 | ==t 24 33 40.84 82 14 15.62 | 24.56134 | 82.23767
113 | "aa=T 24 30 9.65 82 3 34.68 | 24.50268 | 82.05963
114 | FEref 24 34 3.82 82 16 57.89 | 24.56773 | 82.28275
115 | FraaT Felr 24 28 7.27 81 56 47.7 | 24.46869 | 81.94658
116 | FdET g3 24 28 4.9 81 57 42.08 | 24.46803 | 81.96169
117 | FaTer 24 24 35.73 81 42 28.91 | 24.40993 | 81.70803
118 | el el 24 25 56.504 81 46 23.811 | 24.43236 | 81.77328
119 | TEET 24 16 25.45 81 22 59.818 | 24.27374 | 81.38328
120 | i 24 11 45.316 81 20 37.057 | 24.19592 | 81.34363
121 | wTETET 24 29 40.488 82 3 17.583 | 24.49458 | 82.05488
122 | TroTETT 24 34 15.889 82 20 9.808 | 24.57108 | 82.33606
Exictalll]
TR Ta® G4t S AL Giut - it T Fars ff ROrE F: &9 &Fom.-
1. Szl T HEr & e |
2. S FEGA  FUAT BT Iect@e 1T (6gall 7 q09 ¢ | % % FAged F UF JIF qqa4 § ITEF 1 |
3. =TT AETATSIAT 0l qATLr hl rferfa S sfasta qded Agrasr |
4,  -ATVerd | G597 (AT F AT * forw g FBhw 0 Ar9et 7 |79 |
5.  9ATE gHTATT Raior Sfemg=aT, 2006 F it e aveft Trarwarat £ Sfaer & qraet w1 arier | S
TN IAF IS & =T | HAA 67T ST T
6.  TATELY qHTHTA fAgiwor stfeg=eT, 2006 F A= T o ATl Tharwarar fi St & gt i e |
ST F THF ST F & | HA7 AT ST T
7. qataTor (Feeror) srfarfaem, 1986 Ft ey 19 F srefie ==t it T forsrTaat 7 |TIer |
8. gl T &le o= fAwT |

[®1.5. 25/62/2015-S0HSE-3175]

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION

New Delhi, the 13th December, 2016

=T, &Y. =L, s S

S.0.4030(E).—WHEREAS, a draft notification was published in the Gazette of India, Extraordinary, vide
notification of the Government of the India in the Ministry of Environment, Forest and Climate Change number S.O.
1780 (E), dated 30th June, 2015, inviting objections and suggestions from all persons likely to be affected thereby within
the period of sixty days from date on which copies of the Gazette containing the said notification were made available to
the public;
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And Whereas, no objections and suggestions received from persons and stakeholders in response to the draft
notification;

And Whereas, the Son Gharial Wildlife Sanctuary is located in Sidhi, Singrauli, Satna and Shahdol Districts of Madhya
Pradesh and it is spread over 209 kilometer of length and 200 meters width on both river banks of Son Gopad and Banas
Rivers;

And Whereas, the Wildlife Sanctuary falls in the arid zone and supports many species of fishes, amphibians, reptiles and
birds and important aquatic fauna of the Sanctuary include Gharial (Gavialis gangeticus), Mugger (Crocodylus
palustris), and turtles (Testudines sp.);

And Whereas, the major aquatic and semi aquatic vegetation found in the sanctuary includes Hydrilla, Vallisnaria,
Potamogeton, Nitella, Chara, Typha and other species;

And Whereas, it is necessary to conserve and protect the area the extent and boundaries of which is specified in
paragraph 1 of this notification around the Son Gharial Wildlife Sanctuary as Eco-sensitive Zone from ecological and
environmental point of view and to prohibit industries or class of industries and their operations and processes in the said
Eco-sensitive Zone;

Now Therefore, in exercise of the powers conferred by sub-section (1) read with clause (v) and clause (xiv) of sub-
section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) and sub-rule (3) of rule 5 of the
Environment (Protection) Rules, 1986, the Central Government hereby notifies the area to an extent of one kilometer
from the boundary of the Son Gharial Wildlife Sanctuary, in the State of Madhya Pradesh as the Son Gharial Widlife
Sanctuary Eco-sensitive zone (hereinafter referred to as the Eco-sensitive Zone) details of which are as under, namely:-

1. Extent and Boundaries of Eco-sensitive Zone- (1) The extent of Eco-sensitive Zone is one Kilometer from the
boundary of the Son Gharial Wildlife Sanctuary. The area of Eco-sensitive Zone is 424 square kilo meters.

(2) The map of Eco sensitive Zone, Co-ordinates of Wildlife Sanctuary and Eco-sensitive Zone along with latitudes and
longitudes is appended as Annexure 1.

3) The list of 122 villages falling within Eco-sensitive Zone along with latitudes and longitudes is appended as
Annexure II.

2. Zonal Master Plan for the Eco-sensitive Zone.- (1) The State Government shall, for the purpose of the Eco-
sensitive Zone prepare, a Zonal Master Plan, within a period of two years from the date of publication of this
notification in the Official Gazette, in consultation with local people and adhering to the stipulations given in this
notification.

2) The said Plan shall be approved by the Competent Authority in the State Government.
3) The Zonal Master Plan for the Eco-sensitive Zone shall be prepared by the State Government in such manner as
is specified in this notification and also in consonance with the relevant Central and State laws and the guidelines issued
by the Central Government, if any.
“) The Zonal Master Plan shall be prepared in consultation with all concerned State Departments, namely:-

(1) Environment,

(i) Forests,

(i)  Urban Development,

(iv)  Tourism,

) Municipal,

(vi)  Revenue,

(vii)  Agriculture

(viii) Madhya Pradesh State Pollution Control Board,
(ix)  Irrigation

(%) Public Works Department

for integrating environmental and ecological considerations into it.
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(5) The Master Plan shall not impose any restriction on the approved existing land use, infrastructure and activities,
unless so specified in this notification and the Zonal Master Plan shall factor in improvement of all infrastructure and
activities to be more efficient and eco-friendly.

(6) The Zonal Master plan shall provide for restoration of denuded areas, conservation of existing water bodies,
management of catchment areas, watershed management, groundwater management, soil and moisture conservation,
needs of local community and such other aspects of the ecology and environment that need attention.

(7) The Zonal Master Plan shall demarcate all the existing worshipping places, village and urban settlements, types and
kinds of Forest, tribal areas, agricultural areas, fertile lands, green area, such as, parks and like places, horticultural areas,
orchards, lakes and other water bodies.

(8) The Zonal Master Plan shall regulate development in Eco-sensitive Zone as to ensure Eco-friendly development for
livelihood security of local communities.

(9) The State Governments of Madhya Pradesh shall prepare separate Zonal Master Plans for area under their
jurisdiction.

3. Measures to be taken by State Government.-The State Governments shall take the following measures for giving
effect to the provisions of this notification, namely:-

(1) Land use.- Forest, horticulture areas, agricultural areas, parks and open spaces earmarked for recreational purposes in
the Eco-sensitive Zone shall not be used or converted into areas for commercial or industrial related development
activities:

Provided that the conversion of agricultural lands within the Eco-sensitive Zone may be permitted on the
recommendation of the Monitoring Committee, and with the prior approval of the State Government, to meet the
residential needs of local residents, and for the activities listed against serial numbers 12, 17, 23, 32 and 35 in column (2)
of the Table in paragraph 4, namely:-

(i)  Eco-friendly cottages for temporary occupation of tourists, such as tents, wooden houses, etc. for eco-friendly
tourism activities,
(i) Widening and strengthening of existing roads;
(i) Small scale industries not causing pollution;
(iv) Rainwater harvesting; and
(v) Cottage industries including village etc
Provided further that no use of tribal land shall be permitted for commercial and industrial development
activities without the prior approval of the State Government and without compliance of the provisions of article 244 of
the Constitution or the law for the time being in force, including the Scheduled Tribes and other Traditional Forest
Dwellers (Recognition of Forest Rights) Act, 2006 (2 of 2007):

Provided also that any error appearing in the land records within the Eco-sensitive Zone shall be corrected by
the State Government, after obtaining the views of Monitoring Committee, once in each case and the correction of said
error shall be intimated to the Central Government in the Ministry of Environment, Forest and Climate Change:

Provided also that the above correction of error shall not include change of land use in any case except as
provided under this sub-paragraph.

Provided also that there shall be no consequential reduction in green area, such as forest area and agricultural
area and efforts shall be made to reforest the unused or unproductive agricultural areas.

(2) Natural springs.-The catchment areas of all natural springs shall be identified and plans for their
conservation and rejuvenation shall be incorporated in the Zonal Master Plan and the guidelines shall be drawn up by the
State Government in such a manner as to prohibit development activities at or near these areas which are detrimental to
such areas.

(3) Tourism.- (a) The activity relating to tourism within the Eco-sensitive Zone shall in accordance with the
Tourism Master Plan, which shall form part of the Zonal Master Plan.

(b) The Tourism Master Plan shall be prepared by Department of Tourism, in consultation with Department of Forest and
Environment of the Madhya Pradesh State Government.

(c) The activity of tourism shall be regulated as under, namely:-
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@) all new tourism activities or expansion of existing tourism activities within the Eco-sensitive Zone shall be in
accordance with the guidelines issued by the Central Government in the Ministry of Environment, Forest and Climate
Change and the eco-tourism guidelines issued by National Tiger Conservation Authority, (as amended from time to time)
with emphasis on eco-tourism, eco-education and eco-development and based on carrying capacity study of the Eco-
sensitive Zone;

(i1) new construction of hotels and resorts shall not be permitted within one kilometer from the boundary of the
Sanctuary except for accommodation for temporary occupation of tourists related to Eco-friendly tourism activities;

(iii) till the Zonal Master Plan is approved, development for tourism and expansion of existing tourism activities
shall be permitted by the concerned regulatory authorities based on the actual site specific scrutiny and recommendation
of the Monitoring Committee.

(4) Natural heritage.- All sites of valuable natural heritage in the Eco-sensitive Zone, such as the gene pool reserve
areas, rock formations, waterfalls, springs, gorges, groves, caves, points, walks, rides, cliffs and other natural heritages
shall be identified and preserved and plan shall be drawn up for their protection and conservation, within six months from
the date of publication of this notification and such plan shall form part of the Zonal Master Plan.

(®)] Man-made heritage sites.- Buildings, structures, artefacts, areas and precincts of historical, architectural,
aesthetic, and cultural significance shall be indentified in the Eco-sensitive Zone and plans for their conservation shall be
prepared within six months from the date of publication of this notification and incorporated in the Zonal Master Plan.

(6) Noise pollution.- The Environment Department of the State Government or Madhya Pradesh State Pollution Control
Board shall draw up guidelines and regulations for the control of noise pollution in the Eco-sensitive Zone in accordance
with the provisions of the Air (Prevention and Control of Pollution) Act, 1981(14 of 1981) and the rules made there
under.

(7) Air pollution.- The Environment Department of the State Government or Madhya Pradesh State Pollution Control
Board shall draw up guidelines and regulations for the control of air pollution in the Eco-sensitive Zone in accordance
with the provisions of the Air (Prevention and Control of Pollution) Act, 1981 (14 of 1981) and the rules made there
under.

(8) Discharge of effluents.- The discharge of treated effluent in Eco-sensitive Zone shall be in accordance with the
provisions of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974)and the rules made there under.

(9) Solid wastes. - Disposal of solid wastes shall be as under:-

(i) the solid waste disposal in Eco-sensitive Zone shall be carried out in accordance with the provisions of the Solid
Waste Management Rules, 2016 published by the Government of India in the Ministry of Environment, Forest
and Climate Change vide notification number S.0. 1357 (E), dated the 8" April, 2016 as amended from time to
time;

(ii) the local authorities shall draw up plans for the segregation of solid wastes into biodegradable and non-
biodegradable components;

(iii) the biodegradable material shall be recycled preferably through composting or vermiculture;

(iv) the inorganic material may be disposed in an environmentally acceptable manner at site(s) identified outside the
Eco-sensitive Zone and no burning or incineration of solid wastes shall be permitted in the Eco-sensitive Zone.

(10) Bio-medical waste.- The bio-medical waste in the Eco-sensitive Zone shall be disposed of in accordance with
the provisions of the Bio-Medical Waste Management Rules, 2016 published by the Government of India in the Ministry
of Environment, Forest and Climate Change vide notification number G.S.R 343 (E), dated the 28" March, 2016, as
amended from time to time.

(11) Vehicular traffic. - The vehicular movement shall be regulated in a habitat friendly manner and specific provisions
in this regard shall be incorporated in the Zonal Master Plan and till such time as the Zonal Master Plan is prepared and
approved by the competent authority in the State Government, Monitoring Committee shall monitor compliance of
vehicular movement under the relevant Acts and the rules and regulations made thereunder.
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(12) Industrial Units.-
(a) No establishment of new wood based Industries within the proposed Eco-sensitive zone shall be permitted
except the existing wood based Industries set up as per the Law.
(b) No establishment of any new Industry causing water, air, soil, noise pollution within the proposed Eco-
sensitive zone shall be permitted;
(c) No new explosive godown shall be established within the Eco-sensitive Zone.

4. List of activities prohibited or to be regulated within the Eco-sensitive Zone.- All activities in the Eco sensitive
Zone shall be governed by the provisions of the Environment (Protection) Act, 1986 (29 of 1986) and the rules made
thereunder, and be regulated in the manner specified in the Table below, namely:-

TABLE

S.No. Activity Remarks
€)) @) (€)
Prohibited Activities
1. Commercial mining, stone quarrying and | (a) All new and existing mining (minor and major
crushing units. minerals), stone quarrying and crushing units shall be
prohibited effect except for the domestic needs of bona fide
local residents including digging of earth for construction
or repair of houses and for manufacture of country tiles or
bricks for housing for personal consumption.
(b) The mining operations shall strictly be in accordance
with the interim order of the Hon’ble Supreme Court dated
the 4™ August, 2006 in the matter of T.N. Godavarman
Thirumulpad Vs. Union of India in Writ Petition (Civil)
No.202 of 1995 and order of the Hon’ble Supreme Court
dated the 21% April, 2014 in the matter of Goa Foundation
Vs. Union of India in Writ Petition (Civil) No.435 of 2012.
2. Setting up of saw mills. No new or expansion of existing  saw mills shall be
permitted within the Eco-sensitive Zone.
3. Setting up of industries causing water or | No new or expansion of polluting industries in the Eco-
air or soil or noise pollution. sensitive Zone shall be permitted.
4. Commercial use of firewood. Prohibited (except as otherwise provided) as per applicable
laws.
5. Establishment of new major | Prohibited (except as otherwise provided) as per applicable
hydroelectric projects and irrigation | laws.
projects.
6. Use or production of any hazardous | Prohibited (except as otherwise provided) as per applicable
substances. laws.
7. Discharge of untreated effluents and | Prohibited (except as otherwise provided) as per applicable
solid waste in natural water bodies or | laws.
land area.
8. Undertaking activities related to tourism | Prohibited (except as otherwise provided) as per applicable
like over-flying the National Park Area | laws.
by aircraft, hot-air balloons.
9. New wood based industry. No establishment of new wood based industry shall be
permitted within the limits of Eco-sensitive Zone:
Provided the existing wood-based industry may continue as
per law:
Provided further that renewal of licenses of existing saw
mills shall not be done on their expiry period.
10. Goat Farming . Prohibited (except as otherwise provided) as per applicable
laws.
Regulated Activities
11. | Establishment of hotels and resorts. No new commercial hotels and resorts shall be permitted
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within one kilometer of the boundary of the protected area
or up to the boundary of the Eco-sensitive Zone whichever
is nearer except for accommodation for temporary
occupation of tourists related to eco-friendly tourism
activities.

Provided that, beyond one kilometer or up to the extent
of the Eco-sensitive Zone, all new tourism activities or
expansion of existing activities shall be in conformity with
the Tourism Master Plan.

12.

Construction activities.

(a) No new commercial construction of any kind shall be
permitted within one kilometer from the boundary of
protected area or up to the boundary of the Eco-sensitive
Zone whichever is nearer.

Provided that, local people shall be permitted to
undertake construction in their land for their residential use
including the activities listed in sub-paragraph (1) of
paragraph 3:

(b) Provided further that the construction activity related to
small scale industries not causing pollution shall be
regulated and kept at the minimum, with the prior
permission from the competent authority as per the
applicable rules and regulations, if any.

(c) Beyond one kilometer upto the extent of Eco-sensitive
Zone, construction for bone fide local needs shall be
allowed and other construction activities shall be regulated
as per the Zonal Master Plan.

13.

Felling of trees.

(a) There shall be no felling of trees on the forest or
Government or revenue or private lands without prior
permission of the Competent Authority in the State
Government;

(b) the felling of trees shall be regulated in accordance with
the provisions of the concerned Central or State Act and
the rules made thereunder.

(c) in case of Reserve Forest and Protected Forest the
Working Plan prescriptions shall be followed.

14.

Commercial water resources including
ground water harvesting.

(a) The extraction of surface water and ground water shall
be permitted only for bona fide agricultural use and
domestic consumption of the occupier of the land;

(b) extraction of surface water and ground water for
industrial or commercial use including the amount that can
be extracted, shall require prior written permission from
the concerned Regulatory Authority;

(c) no sale of surface water or ground water shall be
permitted;

(d) steps shall be taken to prevent contamination or
pollution of water from any source including agriculture.

15.

Erection of electrical cables and

telecommunication towers.

(ii) Promote underground cabling

16.

Fencing of existing premises of hotels
and lodges.

Regulated as per laws.

17.

Widening and strengthening of existing
roads.

Shall be done with proper Environment Impact Assessment
and mitigation measures, as applicable.

18.

Movement of vehicular traffic at night.

Regulated for commercial purpose, under applicable laws.

19.

Introduction of exotic species.

Regulated as per laws.

20.

Protection of hill slopes and river banks.

Regulated as per laws.

21.

Discharge of treated effluents in natural

Recycling of treated effluent shall be encouraged and for
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water bodies or land area.

disposal of sludge or solid wastes, the existing regulations
shall be followed.

22. Commercial Sign boards and hoardings. | Regulated under applicable laws.
23. Small scale industries not causing | Non polluting, non-hazardous, small-scale and service
pollution. industry, agriculture, floriculture, horticulture or agro-
based industry producing products from indigenous goods
from the Eco-sensitive Zone, and which do not cause any
adverse impact on environment shall be permitted.
24. Collection of Forest produce or Non- | Regulated as per laws.
Timber Forest Produce (NTFP).

25. Air and vehicular pollution Regulated as per laws.

26. Drastic Change of Agriculture systems Regulated as per laws.

27. Trenching ground. No new trenching shall be established. However, existing
trenching ground will be operated subject to the condition
that no open burning will be allowed.

28. Use of polythene bags by shopkeepers. Regulated as per laws.

29. Solid Waste management. Regulated as per laws.

30. Eco-tourism activities. Regulated as per laws.

Promoted Activity
31. Ongoing agriculture and horticulture | Permitted as per laws.

practices by local communities along
with dairies, dairy farming.

32. Rain water harvesting. Shall be actively promoted.
33. Organic farming. Shall be actively promoted.
34. Adoption of green technology for all | Shall be actively promoted.
activities.
35. Cottage industries including village | Shall be actively promoted.
artisans, etc.
36. Use of renewable energy sources Bio gas, solar light etc to be promoted
37. Agro forestry. Shall be actively promoted.
38. Skill development. Shall be actively promoted.
39. Environmental awareness. Shall be actively promoted.

5. Monitoring Committee.-

The Central Government hereby constitutes a Monitoring Committee, for effective

monitoring of the Eco-sensitive Zone, which shall comprise of the following, namely:-

(i) Divisional Commissioner, Rewa

(i1) One representative of Non Governmental Organization
working in the field of environment to be nominated

by the Government of Madhya Pradesh for a term

of three years in each case

(iii) one expert in the area of ecology and environment
to be nominated by the Government of Madhya Pradesh
for a term of three years in each case

(iv) District Collector, Sidhi

(v) District Collector, Singrauli

(vi) District Collector, Satna

(vii) District Collector, Shahdol

(viii) Superintending Engineer, Public Works
Department, Singrauli

(ix) Superintending Engineer, Public

Health Engineering, Singrauli

- Chairman

- Member

- Member
- Member

- Member
- Member

- Member

- Member

- Member
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(x) CEO of District Panchayat Singrauli - Member

(xi) Representative of the Town and

Country Planning Department - Member

(xii) Representative of Madhya Pradesh

Pollution Control Board - Member
(xiv) Member of State Bio Diversity Board - Member
(xv) Field Director, Sanjay Tiger Reserve, Sidhi - Member-Secretary

Terms of Reference.-

ey
@)
3)

“

&)

(6)

(N

®)

The Monitoring Committee shall monitor the compliance of the provisions of this notification.
The tenure of the Committee shall be three years.

The activities that are covered in the Schedule to the notification of the Government of India in the erstwhile
Ministry of Environment and Forest number S.O. 1533 (E), dated the 14" September, 2006, and are falling in
the Eco-sensitive Zone, except for the prohibited activities as specified in the Table under paragraph 4 thereof,
shall be scrutinized by the Monitoring Committee based on the actual site-specific conditions and referred to
the Central Government in the Ministry of Environment, Forest and Climate Change for prior environmental
clearances under the provisions of the said notification.

The activities that are not covered in the Schedule to the notification of the Government of India in the
erstwhile Ministry of Environment and Forest number S.0. 1533 (E), dated the 14" September, 2006 and are
falling in the Eco-sensitive Zone, except for the prohibited activities as specified in the Table under paragraph
4 thereof, shall be scrutinised by the Monitoring Committee based on the actual site-specific conditions and
referred to the concerned Regulatory Authorities.

The Member-Secretary of the Monitoring Committee or the concerned Collector(s) or the concerned park
Deputy Conservator of Forest shall be competent to file complaints under section 19 of the Environment
(Protection) Act, 1986 against any person who contravenes the provisions of this notification.

The Monitoring Committee may invite representatives or experts from concerned Departments, representatives
from industry associations or concerned stakeholders to assist in its deliberations depending on the
requirements on issue to issue basis.

The Monitoring Committee shall submit the annual action taken report of its activities as on 31* March of
every year by 30" June of that year to the Chief Wildlife Warden of the State as per pro- forma appended at
Annexure III.

The Central Government in the Ministry of Environment, Forest and Climate Change may give such
directions, as it deems fit, to the Monitoring Committee for effective discharge of its functions.

6. The Central Government and State Government may specify additional measures, if any, for giving effect to
provisions of this notification.

7. The provisions of this notification shall be subject to the orders, if any, passed, or to be passed, by the Hon’ble
Supreme Court of India or the High Court or National Green Tribunal.
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Map of the Eco-sensitive Zone
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Coordinates of Son Ghariyal Wildlife Sanctuary
Longitude Latitude
A 82° 44’47 131"E 24° 36'46.069"N
B 82° 44’50.876"E 24° 36'7.438"N
C 81 14'59.978"E 24° 9'45.640°N
D 81 14'59.978"E 24° 9'56.385"N
Coordinates of Eco Sensitive Zone of Son Ghariyal Wildlife Sanctuary
Longitude Latitude
A1 82" 44'51.175"E 24° 37'19.269°N
B1 82" 45'34.613"E 24° 36'2.146"N
[o} 81" 14'55.232"E 24° 9'13.446"N
D1 81° 14'24.569"E 24° 9°48.529"N
Annexure I1
List of villages with Co-ordinates falling within the Eco-sensitive zone
S.N. Name of Place Late_D | Late_M | Late_S | Long D | Long M | Long_S | Late_DD | Long_DD
1 | Parsili 24 10| 2173 81 31 2694 | 241727 | 81.52415
2 | Chamaradol 24 8 192 81 31 12 | 24.13867 81.52
3 | Khari 24 10| 10.76 81 28 87 | 24.16966 | 81.46908
4 | Naudhiya 24 11| 1076 81 29 576 | 24.18632 | 81.49933
5 | Ghoghi 24 13 8.8 81 30 752 | 2421911 | 81.50209
6 | Sajaha 24 19| 5804 81 32 604 | 2433279 | 81.53501
7 | Khatai 24 31| 3047 82 33 23.11 | 2452513 | 82.55642
8 | Gangi 24 31 971 82 29 5846 | 2451936 | 82.49957
9 | Khaira 24 31| 5552 82 27 32.58 | 2453209 | 82.45905
10 | Tariha 24 28| 5193 81 59 202 | 2448109 | 81.98894
11 | Sarra 24 28 | 24.021 81 42 | 31.623 | 24.47334 | 81.70878
12 | Duara 24 26 | 9.768 81 43 512 | 2443605 | 81.73089
13 | Pawa 24 271 0.764 81 45| 35.107 | 2445021 | 81.75975
14 | Dharauli Khurd 24 32 322 82 26 472 | 2453423 | 82.43464
15 | Lilhara 24 31| 5945 82 24 4567 | 2453318 | 82.41269
16 | Parsauna 24 33 76 82 23 4779 | 2457111 | 82.39661
17 | Shikarganj 24 17| 8207 81 26 | 36.579 | 2428561 | 81.44349
18 | Jhala 24 20 | 32.169 81 32 46.16 | 2434227 | 81.54616
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S.N. Name of Place Late_D | Late_M | Late_S | Long D | Long M | Long_S | Late_DD | Long_DD
19 | Rajghat 24 34 34.58 82 23 3843 | 24.57627 | 82.39401
20 | Khairpur 24 33 | 54.549 82 22 | 13.857 | 24.56515 | 82.37052
21 | Kunjhun Khurd 24 30 27.53 82 11 11.16 | 24.50765 | 82.18643
22 | Kunjhun Kala 24 30 | 36.175 82 11| 13.074 | 2451005 | 82.18697
23 | Atraila 24 30 37.13 82 7 25.53 | 24.51031 | 82.12376
24 | Jokaha 24 30 | 54.109 82 7 12.94 | 24.51503 | 82.12026
25 | Tilai 24 29 | 30.134 82 6 5.686 | 244917 | 82.10158
26 | Panwar 24 34| 13355 82 39 | 37.466 | 24.57038 | 82.66041
27 | Gadhawa 24 35 33.63 82 40 4154 | 2459268 | 82.67821
28 | Baghor 24 33 20.74 82 18 40.56 | 24.55576 | 8231127
29 | Madariya 24 32 8.94 82 17 46.06 | 2453582 | 82.29613
30 | Kubari 24 31 5047 81 59 44.52 | 24.53069 81.9957
31 | Bhitari 24 26 31.11 81 49 10.51 | 2444198 | 81.81959
32 | Dithaura 24 20 26.36 81 34 24 | 2434066 | 81.57333
33 | Ghughata 24 19 13.35 81 31 26.38 | 24.32038 | 81.52399
34 | Chandreh 24 18 1.11 81 30 0| 24.30031 81.5
35 | Durgapur 24 15 23.99 81 27 26.46 | 24.25666 | 81.45735
36 | Kuan 24 13 20.61 81 21 33.17 | 2422239 | 81.35921
37 | Majhatolwa 24 13 4921 81 21 57.7 | 2423034 | 81.36603
38 | Baghard Dhabaiya 24 16 26.6 81 26 941 | 2427406 | 81.43595
39 | Gujred 24 18 23.52 81 31 56.93 | 24.30653 | 81.53248
40 | Chandaini 24 29 56.85 81 49 22| 2449913 | 81.81728
41 | Deoghata 24 26 29.45 81 54 505 | 24.44151 81.9014
42 | Tariha 24 28 54.13 81 59 21.27 | 244817 | 81.98924
43 | Hanumangarh 24 22 16.81 81 38 30.62 | 24.37134 | 81.64184
44 | Khairi 24 18 4981 81 30 26.65 | 24.31384 81.5074
45 | Sajaha 24 19 59.58 81 32 5.22 | 2433322 | 81.53478
46 | Akauri 24 23 15.47 81 41 46.2 | 24.38763 | 81.69617
47 | Nakjharkhurd 24 32 291 82 13 52.14 | 24.53414 | 8223115
48 | Kekrai 24 34 31.88 82 40 142 | 24.57552 | 82.66706
49 | Ghoghara 24 32 33.22 82 39 12,75 | 24.54256 | 82.65354
50 | Bardi 24 32 28.95 82 22 14.55 | 24.54138 | 82.37071
51 | Lauar Paipkhar 24 31 41.68 82 19 33.95 | 24.52824 82.3261
52 | Lauar Nankar 24 32 25.18 82 19 53.88 | 24.54033 | 82.33163
53 | Khuteli 24 31 21.93 82 16 28.45 | 24.52276 | 82.27457
54 | Nakjhar kalan 24 30 58.11 82 12 3.69 | 2451614 | 82.20103
55 | Lilwar 24 33 5.16 82 11 24.29 | 24.55143 | 82.19008
56 | Rampur 24 33 8.7 82 12 4338 | 24.55242 | 82.21205
57 | Amadei 24 31 2444 82 8 53.57 | 24.52346 | 82.14821
58 | Ramnagar Khurd 24 31 13.8 82 10 2643 | 245205 | 82.17401
59 | Baliyar 24 29 11.16 82 3 3048 | 24.48643 | 82.05847
60 | Ramdih 24 28 37.69 82 10 18.36 | 2447714 | 82.17177
61 | Khetauhi 24 28 16.32 81 59 4491 244712 | 81.99581
62 | Chamrauha 24 31 7.5 82 8 9.6 | 2451875 82.136
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S.N. Name of Place Late_D | Late_M | Late_S | Long_D | Long_M | Long_S | Late_DD | Long_DD
63 | Chhitawalkhurd 24 32 58.74 82 36 1341 | 24.54965 | 82.60373
64 | Patpara 24 28 9.03 81 54 1599 | 2446918 | 81.90444
65 | Salaiya 24 28 3.18 81 56 22.79 | 2446755 | 81.93966
66 | Tamai 24 36 50.23 82 39 52.54 | 24.61395 | 82.66459
67 | Kajardah 24 33 10.65 82 20 3273 | 24.55296 | 82.34243
68 | Dhobauhi 24 33 0.17 82 17 18 | 24.55005 | 82.28833
69 | Sattiha 24 33 50.66 82 14 26.22 | 24.56407 | 82.24062
70 | Sihawal 24 33 26.73 82 13 46.51 | 24.55743 | 82.22959
71 | Dheku 24 33 34.09 82 19 5948 | 24.55947 | 82.33319
72 | Chikni 24 30 51.61 82 30 5749 | 2451434 | 82.51597
73 | Rehada 24 32 6.53 82 34 51.05 | 24.53515 | 82.58085
74 | Hatwa 24 30 15.61 81 52 40.24 | 2450434 | 81.87784
75 | Demha 24 26 23.02 81 52 27.72 | 2443973 | 81.87437
76 | Rojhauha 24 30 | 59.052 82 11| 42.643 245164 | 82.19518
77 | Kukaraon 24 30 | 44919 24 30 | 44919 | 2451248 | 24.51248
78 | Piprohar 24 26 48.77 81 56 52.88 | 2444688 | 81.94802
79 | Koldaha 24 24 | 53433 81 41 15972 | 2441484 | 81.68777
80 | Mohaniya 24 27 | 31.846 81 55 50.29 | 2445885 | 81.93064
81 | Jhagari 24 19 | 19.401 81 32| 21.389 | 2432206 | 81.53927
82 | Umariya 24 29 31.02 82 9 43 | 2449195 | 82.16194
83 | Dawa 24 30 5.811 82 0| 25257 | 2450161 | 82.00702
84 | Bahera 24 29 | 42.563 82 1| 32218 | 2449516 | 82.02562
85 | Barigawan 24 25| 10955 81 45 6.631 | 2441971 | 81.75184
86 | Kurrwah 24 25 33.46 81 49 50.16 | 24.42596 81.8306
87 | Bhelki Khurd 24 25 372 81 47 4222 24427 | 81.79506
88 | Bholgarh 24 22 52.65 81 39 59.32 | 2438129 | 81.66648
89 | Titali 24 30 35.8 82 4 53.69 | 24.50994 | 82.08158
90 | Thatara 24 35 27.71 82 47 34.65 | 24.59103 | 82.79296
91 | Chhiwalhawa 24 35 3541 82 47 1695 | 2459317 | 82.78804
92 | Godgawan 24 37 32.59 82 44 33.58 | 24.62572 | 82.74266
93 | Kankati 24 19 14.29 81 34 3427 | 2432064 | 81.57619
94 | Bairihai 24 13 4727 81 28 31.68 242298 | 8147547
95 | Patehra 24 21 55.03 81 32 15.09 | 24.36529 | 81.53753
96 | Sehuda Viran 24 29 5427 82 5 3232 | 2449841 | 82.09231
97 | Duraon Viran 24 29 54.83 82 7 2535 | 2449856 | 82.12371
98 | Sarseda 24 33 11.49 82 22 5445 | 2455319 | 82.38179
99 | Dadhiya 24 28 45.85 82 7 20.71 244794 | 82.12242
100 | Sariya 24 11 50.6 81 19 54.02 | 24.19739 | 81.33167
101 | Kaithaha 24 11 45.6 81 18 34.82 24.196 | 81.30967
102 | Hathwar 24 9 34.1 81 29 27.72 | 24.15947 | 81.49103
103 | Boddiha 24 7 36.33 81 29 17.77 | 24.12676 | 81.48827
104 | Paipkhara 24 12 38.18 81 21 33.64 | 2421061 | 81.35934
105 | Barhai 24 15 34.17 81 28 3.66 | 2425949 | 81.46768
106 | Bajriya 24 37 9.854 82 45 | 47.821 24.6194 | 82.76328
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[ 9T -8 3(ii) ] AR T TSI : STETERT 25
S.N. Name of Place Late_D | Late_M | Late_S | Long D | Long M | Long_S | Late_DD | Long_DD
107 | Kesauli 24 33| 58.973 82 19 39.34 | 24.56638 | 82.32759
108 | Tarakhiya 24 33 18.24 82 37 25.65 | 24.55507 | 82.62379
109 | Fulkesh 24 31 28.72 82 28 59.9 | 24.52464 | 82.48331
110 | Deeghar 24 35 36.8 82 43 2.08 | 24.59356 | 82.71724
111 | Badgada 24 33 55.62 82 41 14.95 | 24.56545 | 82.68749
112 | Damgadi 24 33 40.84 82 14 15.62 | 24.56134 | 82.23767
113 | Khadbada 24 30 9.65 82 3 34.68 | 24.50268 | 82.05963
114 | Kesauli 24 34 3.82 82 16 57.89 | 2456773 | 82.28275
115 | Kotdar Kala 24 28 7.27 81 56 477 | 2446869 | 81.94658
116 | Kotdar Khurd 24 28 49 81 57 42.08 | 2446803 | 81.96169
117 | Kathautaha 24 24 35.73 81 42 2891 | 24.40993 | 81.70803
118 | Bhelaki kala 24 25 | 56.504 81 46 | 23.811 | 2443236 | 81.77328
119 | Garhara 24 16 2545 81 22| 59.818 | 2427374 | 81.38328
120 | Hariari 24 11| 45316 81 20 | 37.057 | 24.19592 | 81.34363
121 | Marsarha 24 29 | 40.488 82 3| 17.583 | 2449458 | 82.05488
122 | Rajabar 24 34| 15.889 82 20 9.808 | 24.57108 | 82.33606

Annexure IIT

Proforma of Action Taken Report: - Eco-sensitive Zone Monitoring Committee.-

1. Number and date of meetings.

2. Minutes of the meetings: mention main noteworthy points. Attach minutes of the meeting as separate Annexure.

3.  Status of preparation of Zonal Master Plan including Tourism Master Plan

4. Summary of cases dealt for rectification of error apparent on face of land record (Eco-sensitive Zone wise).
Details may be attached as Annexure.

5.  Summary of cases scrutinised for activities covered under the Environment Impact Assessment Notification,
2006.
Details may be attached as separate Annexure.

6. Summary of cases scrutinised for activities not covered under the Environment Impact Assessment Notification,
2006.
Details may be attached as separate Annexure.

7.  Summary of complaints ledged under section 19 of the Environment

(Protection) Act, 1986.

8. Any other matter of importance.
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Latitude: 24°35'51" ==
Longitude: 82°47'49"

Elevation: 192.04+6 m .
Accuracy: 5.4 m o -
Time: 10-20-2023 14:20 ; I -~

Note: Thathera khadan gps 1 . ! 5 M&::
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Latitude: 24°35'51"
Longitude: 82°47'33"
Elevation: 198.33+6 m
Accuracy: 4.3 m

Time: 10-20-2023 14:30
:“Note: Thathera khadan gps 2







: Thathera khadan GPS 1









